IN THE CENFRAL.ADMINISTRATIVE TRIBUNAL 3 HY?ERABAD BENCH

AT HYDERASAD

0.A.N0.592/92 &mmf}-'\oo@ﬁ'L. ' Date of Order: 21.9.1992
: e
BETWEEN
K, Manyam = Applicant.
AND

1. Sub Divisional Officer,
Telecommunication, Gadwal,
o£ Mahaboobnagar District.

2. Telecom District Engineer,
Manaboobnagar,

3, Chief General Manager,
Telecommunication,
Boorsanchar Bhavan,
Hyderabad. , .. Respondents,

Counsel rua w.._

‘ «o Mr, K.Venkateswara K
Counsel for the khespondents ‘ ee ME Voernaj oo

: for '
Mr.N,V,Ramana S9di¢

20-AM
- HON'3LE SHRI K,BALASUBRAMAN 14N, MEMBER (AD.1N. )

HON '3 1E SHRI C.J,ROY, MEMBZL (JUDL.)

(Order of tne Division Bencn delivered by

Hon'ble Shri K,Balssuoramanian,. Member (Admn, ) )
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This application is filed by Sri K.Manyam
against the Sub Divisional Officer, Gadwal and 2 others
with a prayer to reengage him as Casual Mazdoor,

-

s

The applicant wes disengaged on 1,1.1986 and’
it is only now on 15,7,1992 that he files this OA along with
a delay condonation petition by MA,lCoC/QZ.‘ It is the case
of the learned counsel for the applicant.thét the cause of
action arose only on 27,7.1991 when the Telecom District
Engineer, Mahaboobnagar fina.ly stated that the request of

the applicant could not be & geeded to (A1)

we Find wwet enormous delay in filing this

application and it is badly hit by Section 21 of the
L

Administrative Tribunals Act., The applicamt is not maintain-

able ané as—sueh summarily rejected at the admission stage

itself <« with no order as to costs,

In view of the orders passed in the OA

the MA 6 stends dismissed with no order &s to costs.

tlﬁgnlpbﬁkw%—chfj

(R ,BALASUBRAMAN TAN)
Membey (Admn, )

ri—

(c.éfgg;7%7

Member (Judl, )

Dated : 21lst September, 1892

(Dictated in the Open Jourt) Dy.Registra (

The Sub Divisional Officer, Telecommunication,
Gadwal, Mahaboobnagar Dist.
The Telecom Dist, Engineer, Mahaboobnagar.
The Chief General Manager, Telecommunication, -
Door sanchar Bhavan, Hyderabad.
One copy to Mr.K,Venkateswara Rao, Advocate, 16-11-418/3/2
Moosarambagh, Hyderabad, '

One copy to Mr.N.V.Ramana, Addl.CGSC,CAT,.Hyd.
Cne spare copy.



49 & ‘ ¢
TYPED BY COMPARED BY
CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BERCH

THE HON'BLE MK.
| " AND

THE HON'BLE MR.R.BALASUBRAMANIAN3:M(Z)

ANE
THE HON'BLE MK.T.CHANKRASEKHAR REDDY:
MEMBER (J)

AND /
THE HON‘BLE Mx.C.J. KOY 2 MEMBEK(J)

T
Dited: &\- C\ - 1992
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